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Present: Hon'ble Mr.Justice
D,N.Choudhury, Vice~Chairman
. and Hon'ble Mr.K.K.sharma,
Administrative Member,
‘ Heard learned counsel for
! the parties. ‘
: é Application is admitted.
| | Call for'records.MchiﬁoRatbak. ‘
Add1sC.GeS+Cy receives notice.
or behalf -0f:3llthe: nespondents.
; Returnable by 4 weeks. List on
% 22.3.01 for orders.
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Member © Vice~Chairman
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Heard Mr.Qe3.Kutubuddin
learned counsel for the applicant
and Mr.B. C.Pathak,laddl.c‘c¢$-ng
: for the respondents.

? List on 14, 5,01 for hearing.
;In the meantime the respondents
:may file writtenstatement.
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' 0.A475 of 2001
\ ) . ,<1 8 -
i “‘
145,61 On the prayer of‘ nr. B8.Cs Patheak,
additicnal CeG.5,C, the casa is adjournod

to 1446,2001 for hearing,

Lo Cllas o | P

Nember | Vice=Chairman
bb

14¢6¢01  Mr.B,C.Pathak, learned AdGL.CeGe3eC
for the respondents prays for and grantei
4 weeks kximm and no more time as last
opportunity to file written statement.
The applicant may file rejoinder within '
2 weeks. List on 16th August 2001.

N CU AL o
" Member \/ Vice~Chairman
S lm - .
1648401 The case was posted for hearing
- today and as a matter of fact, we have
heard Mr..Q.8. Kutubuddin, learned coun-
sél for the applicant at length. At this
stage, Mr.B.C.Pathak, iearned Addl «.C.Go
8.Ce for the respondents sought for some
time to produce some records/statement.
In this circumstance, the case _
is adjourned. List the matter on 4.9.
2001 for hearing. |
(3

' Member | Vice~Chairman :
bb ' ;
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Tr-Cove 02 odhinyned 3 51 1o) 2.,
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5.10.01 . Heard learned counsel for the parties. Hearing !
contluded. Judgement delivered ih the open court, f
kept in separate sheets. The application is |
disposed of in terms of the observations made in

the order. No costs. i
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Membgi' (’\Q\N\F’ Vice-Chairma
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Sri Nanda Ram Das & 37 Ors.

CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWEHATT BIMNCH.

0.A./RaA. No. [19.0f 2001 of

5.10.2001

DATE OF DECISION eveccoacooscss

APPLICANT(S

Mr. Q.S.kutubuddin ATWOCATE T LHET AR LCANT(S)

VERSUS -~

Union of India & Qr§:

RESPGTHENT(S)

S

Mr. B.C.Pathak, Addl. C.G.S.C. ADVOCLTE VOR THE
S B N

TN L MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

HON 'BLE MR. K.K.SHARMA, MEMBER (A).

e cher Reporters of local papers May e allowed tO sew
the jlxipneht ?

o pe relerred to the Reporter or nct 7

Th=ther their Lordships wisn to se= the iair copy of the
judgmnent ?

‘nether the judgment 1z to be circusated to the other
Benchies 7

Judgnent delivered by Hon'ble Vice-Chairman.

/
L/\\Vfd



CENTRAL ADMINISTRATIE TRIBUNAL

'GUWAHATI BENCH
Original Application No.79 of 2001.
Date of decision : This the 5th day of October, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member (A).

Shri Nanda Ram Das

Laboratory Attendant

Son of Late Hareswar Das,

Working in the office of the ‘
Principal Forest Service College,

- Bournihat, Assam & 37 Ors. A : } ...Applicants

.ByTAdvocate Mr. Q.S. Kutubuddin

-versus-

‘l. Unlon of India

Represented by the Secretary,
Goverment of India, the Ministry
0of Environment and Forest,
Department of Environment,
+ Forest and Wild Life,
- Pariyavaran Bhavan, C.G.0O. Complex,
~Lodi Road, '

' New Delhi-110003.

2. Principal, » :
 State Forest Service College,
Barnihat-793101.

3. Director,

Forest Education,
Government of India,
Mlnlstry of Env1ronment & Forest.
Direcorate of Forest Eductlon,A :
P.O. New Forest, .
District Dehradun-248006.
‘ _
4. mSecretary, .
".Labour and Employment Department',
- Government of Assam,
Dispur, Guwahati-781006, ‘
Assam ' ‘ : _ .. .Respondents

By Advocate Mr. B.C.Pathak, Addl. C.G.S.C.

ORDER (ORAL) - = .
CHOWDHURY J.(V.C.). | '

Issue of adjudication i&. relatable“to the Executive
instructions for payment of Special (Duty)  Allowance to the
G

Civil Central Government Employees. The applicants are 38 in

‘Contd.,
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number who are working as Group C and D cadre in tﬁe office of
the Princ}pal State Forest Service College; Bournihat. The
grievance of the applicants is that all throughout they were
paid Special (Duty) Allowance on the strength of Office
Memorandum No. 20014/3/83/E.IV/ dated 14.12.1983 issued by the
Govt. of India, Ministry of Finance, Department Expenditure,
New Delhi and the subsequent ©O.M. dated 1.12.1988 and
22.7.1998. The issue is no longer res integra as per decision
rendered by the Supreme Court in Civil Appeal No. 3251/94 dated
20. 9 1994 In the said decision the Supreme Court_held that
fCentral. Government <civilian employees who have all  India
transfer llablllty are entitled to be granted SDA on belng:

N

| posted to any State in the North Eastern Region from’-ObltSlduent.he._'
-Région' and SDA would not .be payaole merely' because ofAthe‘
olause on the appointment order relating to All India Transfer
liability. The Supreme Court also directed that the amount has
already been paid to the respondents or for that matter ’tq
other s1m11arly 51tuated employees would not be recovered from
them in 'so far as this allowance is concerned.

- Admittedly the applicants- are from N.E. Region and
posted at N.E. Region. Therefore these applicants are not
coveredlby thevcircular. Mr. Q.S. Kutubuddinu, learned counsel
for the applicants however, submitted that thosevofficers who -
were posted outside the N.E. Region on trahsfer vand,'
subsequently reposted to N.E. Region are entitled to SDA dnder
the Notification issued by thQe Govt. of India. ﬁasically, there
is no. dispute that if someone was posted in N.E.Region and
trnsferred outside the region and subsequently reposted. in
N.E.Region would be entitled SDA. From the materials op record
it.is not discernible who are those officers.‘ltmwiil“beiopenffor
any of the applicants to represent rhe said fact before the

- Contd..
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competent authority and if such fepresentation is made and in
fact such officers were tfansfefred outside from N.E.Region and
reposted to N.E. Région the respondents shall pay SDA to those
employees from the date of reposting in N.EfRegion.

Subject to the observations made above, the application
stands disposed of. There shall, however be no order as to

costs.

4

(K.K.SHARMA (D.N.CHOWDHURY)
Member (A) , ' Vice-Chairman
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( See Rule -4)

Application- Under Section 19 of the Adminmistrative

Tribuaal Act, 1985,

O. 4 NoO. ‘22%7

shri. Nemd Ram Das & 37 ors. ....Petitioner.

of 2001

- Vg -

The Unios of Imdia and others.....Respordeats.

ANDEX

SlmNof Description of do-cumemts relied upom Page

1. Application % 4 eesae v 1 to 2§ 23 -

20 Aﬂnexure . 1 A TR ’ 22"" to 26

3. faaexure 18 27 to 29

L. Anmrexure 1C 30 to 32

5, Anmexure 1.B 33 to 3%

6. Annexure 1E 35 to 37

7. Amaexure 2 38 to 40

8. dmnexure . 3 L1

9. Aanexure L L2 to 48

10. Annexure 5 ' L9 to 50
MM% /(M ‘ZMO r

Signature of the applicaat

For use in Tribunall's office.

A4

Date of filing ¢, o o o o « o o
Date of receipt bf postes ¢« & ¢ o o o &

}.{eg istratiom NO. L L] ) . LN 1 Py
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Signature for Registrar,




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH:: |

GUWAHA LI.

0.A.NO, ;%j' OF 2001

2¢

2

1.

8.

Shribman&a Ram Das
Laboratory Attendent

S/0 Late,Hareswar Das

Shri Ananda Sarma
Libraian.

S/0.Late Jibeswar Sarma

Shri Prafulla Sarma
Caretakar

S/0.Late Pramod Sarma

Shri.Dhireswar Tunung

Ue De Ce

5/0.Tate Sukmal Tumung

Shri Jit Bahadur Thappa
P. T. and Geames Instrucior

S/0.Late Amar Singh Thapa

Shri Kamala Kanta Patowary
Ue D. Co

S/0. Late Biapal Patowary.

.Shri Bhaben Ch.Pathak

U. DO C.
S/0. Late Anandi Pathak

Shri. Sadhan Roy
L. D. Ce
S/0.Late Amulya Roy.

Contdessse3/=
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9, Shri.Chayan Priyan Paul
Steno-I1I1I

S/0. Late Harendra Xumar Paul

10. Shri.Brijesh Rumar
L. D. C. (Hindi Typist)
S/0.Late Krishna Singh.

11, Shri.Xenneth Mazundar

Artist.

'8/0. Shri. Satya Ranjan Majumdar
12. Shri.Rajen Ch, Rabha

Asstt. Curatar

S/0.Late Hatar Rabha

15. Sri.Prafulla Ch,laskar

Driver

S/0. Late Dhani Ram Laskar

14. Shri Dinu Brahma
Driver
S/0.Late Suren Biahma
15 Sri.ParamaAanda Deka
Driver

S/0.Late Gajen Deka

16, Md.Madhin Hussain
Laboratory isstt.

S/0.Late Mahamad Ali

17. Sri. Durga Singh
Se Re Be
S/0.Tate Ram Bachan Singh

18. Sri.Durga Basumatary,

Peon

$/0. Late.Banaram Basumatary.

Gontdo .o 4'/-
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19,

20.

21,

22,

24,

25,

27,

Sri. Kushal Das
Peon

S/0. Liate. Kashiram Das

Sri, Girindhar Haloi

'Peon

S/0.Late. Harsharam Das

Sri.Sirish Chandra Kalita

Peon

S/0.Tate Manu Deka
Sri,Prafulla Deka

Peon "

$/0.Late Manu Deka

Sri, Ananda Kalita

Peon |

S/0.Late Kaliram Kalité
Sri. Kameswar Das

Peon

S/O.Late Alit Chandra Das
Sri.Basistha Boro

Peon

5/0,Late, Jogeswar Boro
Sri.Utchab Chandra Seal
Mali

S/0.Late Brozra Nath Seal
Sri.Maneswar Saha

Mali

S/0.Late Khirodhar Saha

Sri.Dinesh Chandra Barman

Groundman

S5/0.Late Lankéswar Barman

Con’hd......- 5/"'
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29.

30.

33

S4e

334

(5)

/'év%é& Ao ZM P

Sri.pkhil Chandra Das
Groundman

S/0.Late, Thaneswar Das
Sri.,Om Prasad Sarma
Chaukidar

S/0.Kumb Singh Gmrang

Sri. Nagen Chandra Daimari
Chawkidar

S/0.Late Gajen Chandra Daimari.

ri. Ram Prasad Satha
@QQE&Q@?ﬁ

§/0- Lete; RikhE dan Sarua -
Sri Eaﬁjchandra Basfor
Safiwala

vS/O.Late Ram Sarup Basfor

Sri Premlal Basfer

Safaiwala

S/0.Late Sabila Basfor

Srimati Gajori Basfor
Safaiwala

8/0, Premlal Basfor
Sri Prafulla Terang

Mazdoor

S/0. Sri. Gobinda Terang.
Sri Pradip Bey

Mazdoox

S/0. Mohai Bey

Sri Bichitra Nath
Mazdoor

/0. late Bhagiram Nath.

Contd...-‘.6/-
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Te applicant No.I has represented the

37 others applicants.

A1l are working in the office of the
State Forest Service College Burnihat-

793101, Assam.

eeossbpplicants

- Versus -

1. Union of India
Represented by the Secretary
Government of India, the Ministry
of Envirbnment and Forest, Department
of Environment, Forest and Wild life,
Pariyavaran Bhavan, C. G.0. Complex,

 Lodi Road, |

New Delni- 110003

2, Principal-
State frest Service College,

Barnihat~ 793101,

3, Director,
Forest Education,
Government of India,
Ministry of Environment & Foxes{.'
Directorate of Forest Education,
P.0. New Forest,
Dist. Dehradun- 248006.

4, Secretary,
Tabour and Employment Department

Govt. of ASsam,
Dispur, Guwahati- 781006, Lssam.

Contd. e 07/"
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(1) :g
1) g%rticulars of the order against which application
is made,
i) ™is applicaticn is made by the applicants for redre-

ssal of their grievances as the payment of special Duty
Allowances enjoying by them was stopped by the Principal, the
State Forest Service College, Burnihat- 793101, Vide order
dated 5-1-2001 ,Respondent No.2 under Memo No.SFSC/BHT/40-
96/2%5, as per direction‘of the Director of Forest Education,

New Forest, Dehradun office letter under the Memo No.14-24/

2000~ DRFT/2791-Dt. 15-11-2000.

ii) The Special Duty Allowances was}stopped in view of

the Central Rules Appendix-9 Incentivs for Serving in Remote
Areas " (2) clearification on Special Duty Allowance for
Civilién Employees serving in the State and Union Territories

of North Eastern Region, Adaman & Nicobar, and Lakshadweep

group of Islands.

iii) Te Central Govt. civilian Employees who have' All

India Transferred Liability® will be granted Special Duty

sllowances at the rate of 12.5% of vasic pay subject to a
ceiling of Rs.1000,00/- per month on posting of any station
in the North Eastern Region as per the Govte of India;
Ministry of Finance Deptt. of Expenditure, New Delhi under

0.M. No. 20014/16/86/E.IV/E.II (B), dated 1-12-1988.

iv) That the above Special Duty Allowances was accepted.
by the Govt. of India as recommended by the 4th pay Commi-
SSion We €0 fo 1‘10"’1986.

v) As Clearified vide O.N.No. 20014/3/83-E. 1V, dtde 20. 4487
COﬂtdo o0 08/-



(8)

that for the purpose of sanctioning” Special Duty Allbwances"

of the members of any service/ Cadre or incumbents of any pos£

/group of post has to be determined by applying the tests of

recruitment Zone, Promotion Zone, etc., is whether recruitment
to service/hcadre/ post has been made on All India basis and

whether Promotion is also done on the basis of and All India

Common seniority list for service/cadre/post as a whole. A
mere clause in appointment letter to the effect that perscn
concerned is liable to transferred any where in India, did not

make him elligible for the grant of Special Duty Allowance.

vi) As per submissions of tie Govt. of India the Hon'ble

Suprem Court vide judgement delivered on 20.9.1994 (in Civil
Appeal No.3251 of 1993) held that the Central Govt. Civilian

employees who have All India Transferred Liability are entitled
to grant of special Duty Allowance, on being posted to any
station in the N.E.Region from outcide the Region and S.D.A.
would not be payable merily because of the clause in the app-
ointmént order relating All India Transfer Liability. The
an’ble ppex. Court further added that the grant of this all-
owance and to the officer transferred from outside the Region
to this Region would not be violative of the Provisions

Constitution /contained - in Article -14 of the Constitution

as well as the equal pay docirine,

vii) In view of the judgment of the Hon’ble'Supreme Court,
the matter has been examined in consultation with the Minis-

try of Law and the following decisions have been taken:-

(a) The Amount already paid on account of S.D.A.to the
in-eligible person on or before 20.9.1994 will be

Waivedc CO ntd.. es e 9/-
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9
(b) The amount paid on accounmt of S.D.A. o in eligible'

persons after 20.9. 1994 ( which alsp enclose those Case in

respect of which the Allowance was pertaining to the period
prior to 20-9-1994, but payaments were made after this date

i.e. 20-9-1994) will be recovered.

2) Jurisdiction of the Tribunal;:::

The aggrieved applicants declared that the subject
matter of the order pertaihing to the stoppage of the pay-

ment of Special Duty Allowance for which the implementation

of the order passed by Govi. of India under 0.M No.20014/16/
36/E.IV/E. II(B) dated 1-12-1988 hes been affected are sought
to be implemented or given effect and same are'within the

jurisdiction of the Hon'™le Tribunal.

5) LIMITATION::

Ihe applicants further declared that the application
is within the limitation prescribed under Section- 21 of the

limitation of the Administrative Tribunal Act, 1985.

4) Pacts of the Case :::

a) The 38 nos. of the applicants working in the office _.

of the principal State Mrest Service College,‘Barnihat,
Assam, are the Regular and permanent employees the above
Central Civillian Govi. Employees are of Group 'C*' & 'Df

and almost all the applicants hsve rendered more than 10/20/

25 years of Services in the aforesaid College.The applicant
have been~appointed and posted in their respective pay scale
and they are entitled to draw dearness and other allowances .
at the rates admissible under, and subject to the condition
laid down in Rules and orders Governing the grant of such

allowznces in force from time to time. '
Con‘bd. se e 10/"




(10)

The applicaats were givem appoimtmeat ; cértain terms
and conditions and one such coaditiom of appoiatmemt is that
though the applicénts wouléd be required to serve at Bouraihét
they are liable to serve in amy other cancenningvmnstitute
and th’ey are liable to serve in amy part of India.i.e. the
appoimtment letters of the applicaats carries the Clausel

All Imgia Tremsfer Liability"

‘The photo copy of four mausmber of appoirtmeat
letters of some of the applicamnts are Annexed
herewith and marked as Ammexure Nos. 14,1B,1C,1D,

1B, respectively of this application.

4)(b)  The applicamts are enjoyieg the paymeats aad hene-
fits of special Duty Allowances Duty Allowances extended to
them umder the improvemeat im facilities for civillian
employees of the Ceatral Govi. Servimg im the States of
North BEastem Region, Andeman & Nicober Islemd and Lak shadwee
at the rate of 12.5% of the basic pay subject to a Ceilling
of Rs.& 1000/~ per momths or postimg to amy station im the
North Zastern Regioa.The aforesaid Special Duty allowance .
" was graated by the Govt. of Iadia, Mimistry of Finance, Deptt.
of expeaditure, New Delhi, vide order dated 1-12-1588 under
0.M.No. 20014/ 16/86/%,IV/E. II(B) the Govt. of India accepting
the recomeadation of the fourth pay comuission paid the

same with effect from dated 1-10-1986,

The photo copy of the above order dated 1-12-1988

of the Govt.of India is aanexed herewith aad
marked as Amrexure No.2 of this applicatioa.

Cmtd.ooc11/"
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(11)
L. Q) The Respoadent No.2 the principal, the State
‘Forest Service College, Boumihat vide order dated 5.1.2000
umder 0.M. No.,SPSC/BHL/40-56/26 in-formed all the appli-
cants and other staff of state Forest Service Collegey
Bournihat that the paymeats of special Duty aAllowance en joy-
ing by the Civillian Central Govt. Huployee serving in the
North Eastem Region uader the liaberatised facilities |
extended to the enployees by the Govt. of India has beem
stopped with effect from December, 2000 as per direction
of the‘ Director of Forest Zducation, Dehradum. Under letter
No. 14-24/2000. DFT/2791 dated 15/11/2000 the Director of
‘Forest Educatioa P,0. New Forest Dehradun 248006 advised
the Respondent No.2 to stop the sgeciai duty allowances to
. the employee of Bournihat, State Forest Service College
with immediate effect, in view of the clearification made
in Swaemy'sg Complation of F R S R Part-I Gemeral Rules

appendix-9" I Incertives for serving in Rewmote Areas"

2) Clearificatiom Special Duty Allowances for Civillian,
employees serving in the state and Union Teritorries of
the North Eastem Region, Andeman & Nicobar and Lak shadweep

Group of Islaands.

The appendix- 9 incentives for serving in the Remote
Areas provides as follow__s_:-—

The General requirements of at least 3 years of
service in cadre post between twoO Central Taaure deputation
may also be relexed to two years in deserving cases of
meritorious service in tihe North Zast.

A specific entry shall be made with a C.R.of all

employees who remdered a full temure of gervice in the north
Eastem Region to that effect.
Cmtd...-..12
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SPECT AL DUTY ALLOWAICE -

The Contral Gevt, Civillian HMpleyee who have

all Indla Tronsfer 11cbility will be granted special

duty allowance at the rate of 12,5% of the basicpay
stbject to a cellling of &, 1000/- P.M, on posting to

any station in the North Estern Region, Special Duty
allowance will in addition to ony speecial pay ond /er
deputation duty allowanee already being drawn subjeet

to the condition that the total such duty allowance plwus
special pay deputation duty allowance will net excecd

Be 1000/~ P.M. Special allowances like special componsatoyy
( Remote locality) allowances, construction allowance and

projeet alleowonce will be drawn seperately,

HOTEs- ]

Te Speefal duty allowance will net be adnisible
during perieds of leave/ Trainee beyond 15 day at a time
and beyond 30 day in a yoar, The allewance is not adnmissble
duriﬁg- suspension and joining +time AND- the clearification
on speeial Duty Allewanee for civillian empleyees made in the
letter uwnder O.M. No, 20014/3/83-E, IV dated 20/4/1987 hat
for the purpese of sanctioning special duty allowance of the
nenber of any service/ cadre/ incumbants of any pest/ Group of
post has to be detemingd by applying the test of Recruitment
fron, pronotion Zone Ete, 1.0, whether Recruitmart to service/
Cadro/ Post has been made on all India Basis and whether
pronotion is also done on the basis of 411 India Conron

Senierity for the Service/ Cadre/ Pest as a wholo, A nere

contdeeeeel3
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chause in the appc;intment letter to the effeet that
the person concem is lisble to be Transferred in any
where in India did not make hin cligible fer the grant
of 5, D, A,

The Hen'ble Supreme Court in the svbmission of
Coust of India in Civil #ppeal No, 3251/1993 vide judge-
nent delivered en 20,9,1994 held that the Central Govt.
Civillian enployees whe have Al India Transfer Liasbility
are entitled to the grant of SDA, an boing pested to any
station in the North Eastern Kegion fron tho out side the
Reglon and S, D, A would not be payable nerdly because of
the clause in the appointment order relating 411 India
Transfer 1iability . The Hon'ble Court alse added that the
- grant of this allowsnce only to the officers transfer fron
out stde this Roglon to this North Eastem Feglon would not
be vioclative of the provisions contrained in Act, 14 of the
Congti tution of India as well as cqual pay Doctrin,

In vicw of the asbove judgement of the Hon'ble
Suprene Court and in Constl tation of the Ministrjr o Law

the following decision have been taken -

(1) The ampwt already en accomnt 6f SDA to the
ineligiblec person on or beforc 20,9.1994 will
be waived, and

(11) The amownt paid on accewnt of SDA to ineligible
person after 20,9,1994 (which also includes those
u eaées inrespect of which the agllewance was
partaining to the period, Prior to 20,9.94
but paynents were nade after this dates 1.Q
0.9.1994) will be rccovered,

coNtdeeee !4
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The pho{;e copy of the order dated 5-101-
mder OM Ne, SPSC/BHT/40-96/26 of Respondent
No, 2 ond the photo cepy of the order dated
15,11, 2000 wmnder 0.M No, 14-24-2000-DFT/2791
of Respondent No,® along with General Roules
appendix -9 " incentives on serving in Renmote
Areas are Mmnexed herewlth and marked as

hnexure Ne, 3% 4 respectively of this application,

(a) 411 the 38 Nos, of applicants vide thelr represocn-
tation dated 17.6.2001 approach the Respendent No,2 the
Prineipal, the State Forest Serviee College, Boumihat and
prayed ﬂzqt the paymont of speeial Duty allowanee to the
applicant may not be atepped as the SDA from thelr salaries
for the menth of December, 2000 had net been paid though’
the employecs simillarly situated working in other Central
Offices of the same North Eastem [Region are drawing and
cnjeying the benofits of the payment of SDA till date. The
applieants also prayed that the reccoery of tho paynent of SDA
fron thelr salary nay not deducted mnder the eircumstances o
that the Central Govt, employces working mder the Central
Govt, officers having A1l India Transfor Liability are xX

still drawing and onjoying the S.Ds A the Respondent authorities

have nelther replied to the representation of the appliconts ner

paid the S.D, A, to the applicants in thelr salary for the

month of Jonuary, 201 . The stoppage of payment of special duty
allowance hés caused great hardships and financial detrinent to
the appllcants as the Govt, of India vide order dated 1,12,1988

contdeeseld
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mnder Annexure No,2, have allewed the payment of
special Duty allowance under the imprevenant in the
faelilitiés for Civilian employces working in the
North, Eastem Region,

r The photo c¢epy of the representation
I dated- 17,1, 2001 of tho applicants to
“ the respondent No,2 18 annexed herewi th
and narked as Amexure No,5 of this application,

(e) The aggricved applicants have approaéhed this
Hon'hle Tribumnal for redressal of their aforenention
gricvances and pray to give a direction to the respondents
fo stay the operation of the inpugned orders (/nexures-3&4
of the R spondents Nos, 2 & 3 respectively ) was with-out
any justificatlon as the benefits of the payment' of SDA has

been extended to the empldyees by creating sone. classification
én the basis of rceruitment and posting and therefore there

Iis a his erinination in extonding the facilitics towares

the ammkkamtxs applicants, and the applicants and the subject
natter may be considered wnder the facts and efreunstances

stated above in the Interest of jistice.

(f) That your applicants beg te state they have got common grievancas,
common cause of action and the nature of relief prayed for is alse
sams accordingly they pray for grant of permission undsr Rule 4(5)(a)
of the C.A.Tribunal(Procedure)Rules 1987 te mave this application

jiontly.

i © 7 Eonte16s
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5)  _GROUNDS FOR RELIFF WITH LEGAL PROVISIONS:: :

Sr————

The grounds urged by the applicants for the actions of

the Respondents demying the special duty allowance (SDA) are

ag followsg ¢~

4)  For that the appointment letter of the applicarnts carries

the ciause'that the applicants are liable to serve in any

part of India and therefore they are eligible for ﬁhe SDA gra- -
nted under the 0.M,No.20014/16/86/E.IV/Z.I1 (B) dated 1.12.1988
circulated by the Govt., of India, Ministry of Finance, Depart-

ment of expenditure, New Delhi and as such the stoppage of

the order of SDA passed under the impugned orders are liable

to be set aside and guashed.

B) For that the applicants ag per the catract of their
appointment letters are eligible and entitled to draw the legi-
timate SDA granted to them and as such the impugned Orders’are

liable to be set aside and quashed.

C) For that the Respondents denyiag and refuging to pay the
SDA have committed the breach of tems of Coatrazct aé there |
can not be 2 chamge of the terms and conditions of'services

. all-m-a-~sudden by meking clasgifications of employees amongst
the simillarly situated pers@aé' workiag i’ the same North
Eastem Region and as such the impugned orders are liable to

be set aside and quashed.

D)' For that the .decision of w}thdrawal and stoppnage 6f

SDA after Décember, 2000 and to recover the payaeat of SDA made
after 20-9-199%%, taken unmiliterally, arbitrarily are violaﬁive
of the principle of Natural Justice and as such the impu@med

orders are liable to be set aside and quashed,
Cmtd.. %,
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B) For that the classificationg of Civillian Smployses
on the besis of recruitment and posting to the\ﬁorth Eastem
Fegion from amy other out side Regiom other than North East
Regiom aqi allowing the payment of SDA to those perss and
depriving the persoas and posted ia North fastem regloa 1is
& digcrimination for the coatract Govt. Civillian Employese
who have " All Indisn Tranéfer Liability" and is violative
of the Art.14 and 16 of the constitution of India and as
guch the impugned orders are liable to be set asgide and

qguashed.

) For that t he action of the Govt. of India to stop the
paymeat of SDA and the decisidn to recover the paymait &

SDA made after 20-9-199% from the Ceatral Govt. HEmployees
like those of the appliceats after the delivery of t he jud- '
gement of the Hon'ble Supreme Court (In civil Appeal No.3251/
199%5 without giviag an opportunity of being heard and
without gixixg considering the situation'and the'heardships
that will be facing by the applicants are the essence of

the subjact matter of apprehengion for the applicants as
there is no legality and‘justificatiom in the stoppage of

the payment of SDA and also recover the same from the appli-
cant who have been rightly enjoyimg the paymeat of SDA siace
gseveral year ago as per the order dated 1415-1988 uader

0.M. No. 200014/16/86/E.II/E.IL (B) and as such the impugned

orders are liable to set aside ana gquashed.

G) For that the appliceats have been drawing and enjoy-
ing the payment of SDA from time imuemorial without aay
interuptions as the appoiatments of the applicaats were made
G the criteria that they are liable to be served ia aayg:part

COB tdo. . 18



. of the Indis =nd i.e.the appointments have been made on the

$

( 4¢)

/WLM¢& Ko, P

" basis of " All India Transfer Liablility" and subsistiag
the sbove terms and conditions of liability of All Tndia
- Trancfer ddring the tenure services. The applicaats have
been deprived of the improvemsnt in facilities extended

 for Civilisa maployee of Centrzl Govi, Serviag in the statesg

of Worth Bastem Region ead violating the avove tems and
conditions of services illggélly, Uniliterally and uareasona-
bely to the disadvantage of the applicemts and they have |
been prejudiced and causing financial detriment to the
applicants end as such the impugned orders are liable to be

cet aside and quashed.

H) . For that the Respondemts however have totally

miscoaceivad the pogition of the applicants and their prayer

and claim for payment of SDA which is requirsd to be consid-

ered in the light of the order dated 1-12-1988 under O.i.No,

20014/16/86/E.IV/E. IT (B) and in reference to 0.1 0, 20014/

' 3/83.E.IV. dated 14-12-1981 and 30-3-1984 as it was conceded

by the Govi. of India and the decision to gtop the payment
of &DA without eny reasmable ground making classification
of employees amoagst the simillarly situated persons working
in the same North Eastem reason and as such the impugned

orders are liable to be side and quashed.

I) For that the description coatained in order‘dated
D4-12-1983 under 0.M. No.2001%/3/83-E.IV read with 0.M. No.
20014/16/86/%, IV/E. II(B) dated 1-12-1988 regarding the payment
of &DA has to be understood in the contexed and for the’
pu;pose of the said memoranda and can not be read as anIEXclu-
giJe description. like a brade mark so as to precludé its use

Comtde.. 19
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(1a)

for describing and allowance paid other- wise thea under
memo dated 14/12/1983 and as such the Impugned orders are
untenable in law and without any legal basis and as such

the impugned orders are liable be set aside and quashed.

6) _DETAILG OF THs REM:DIBES EXHAUSTED: ::
The applicants declared that they have exhausbed all

the remedies availzble to then under the service Rule.

7 MATIT ER NOT PRA&VIOUSLY FILED OR PENDING WITH ANY OTHER

COURT,

The applicants further declare that the\matter regarding
which this applicatioa has been made 1is a0t pending before
sny other court of lgw or authority or any other Beach of

the Tribumal,

8) RELIEF SOUGHT:::

In view of the facts andthe Circumstances mentioned

-above, the applicants pray for the following reliefs : -

i) That your Lordship would be pleased to aduit this

application call for this the records and after hearing the
partics would be pleased to direct the respondent authorities
to give effect and implement to the payment of special duty
allowances as the applicants have been drawing and en joying
the benefits of'speéial duty allowance guaranted by the Govt.
cf Imdia vide O.M. N0.2001%/16/86 & IV/E.IV (B) dated 1-12-
1988 (Annexure-&) as the payments of sgpecial duty allowance
was stopped by the Respondent No.I vide hig order dated
5-1-2001 under 0.M. No.SFC/BHL/40-96/26 (Aanexure No.3) as

per the directioﬁ of the Director of forest education, New
Co tde« p/ 2o
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farest Dehradun 248006 under O.M.No.1h-2%/2000-DFT/2791 dtd.
15/11/2000 (Lmexure No,k)

ii) That the applicants service may not be effected for
approaching the Hoa'ble Tribunal for the purpose of redressal
of their greivance for stoppage Of the payment of especial |
Duty Allowances siamce the months of December, 2000, and Janué

ary, 2001.

?‘iii): That the stoppage 6f‘the payaeat of special duty

allowance since the month of December, 2000 and thereafter

may be directed to Ve paid to the applicant.

Iv) That the applicant further pray thét the operation
of the impugned order dated 5-1-2001 under O.M.NO.SFSC/BHT/
40-96/26 of respondent No.Z (innexure-3) and the order undsr
Memo No.14-2%/2000’-DFT/2791 dated 15/11/2000 (d4nnexure- 4)
of Respondent No.3 may kindly be stayed till dispossal &

this application.

V) That a direction to the respondent authorities may

be made tO give benefit/ benefits to the applicants as has
beenlenjoying under the circular published by. the Govt. éf
India, Ministry of Finance, Deptt. of expenditure, New Delhi,
mder O.M. No. 20014/16/86/%.IV/ 3. II(B) dated 1-12-1988 (Ann-
exure-2) as the Hon'ble Tribunal has already allowed and granted
the prayer for the payment of §$ D A to some of. the appliceaat

who are gimillarly situated end working under the central

Govt., of India . in the North Iastem Régian, approached the

Hon'ble Tribunal in the subject mabtter reffered above on

the facts and circumstances stated above, /

Cor:n:d..‘...l1
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) INTARIM ORDER PR:FERM 13 : §

“Peading f‘:i.‘nal decision of the application the appli-

A

cants seek the interim relief ¢~

i) That the respondst authoritieg may be directed that

the operation of the impugned oOrder dated 15-11-2000 pacssed

under ‘O._M. No. 14/2000-BFT/2791 of the resgondent No.3 dire-

ctor of Forest Education P,0, New Forest, Dehradun znd sub-

sequent order dated 5-1-2001 passéd under 0.M. No. STC/BHII/

6/26 of . Respondent No.I, Principal State Forest College
C:er\‘rlce, Bournihat, Assam umay kmdly be stayed under thD

facts and circumst.ances of the case.

ii) That the Respondents authorities may be directed not

to take any action for approaching the Hon'ble Tribunal for
redressal of their grievances for stoppage of their paymeat

of gha since the month of December, 2000.

19) APPLICATION COPI&S TO BE FORWARDED TO Tds RESPONDINTS::

The copies or the application alongwith self addrass

envelopss are Annexed here with to intimate thz Responden ts.

11) Pf;.rl){TICULARq OF THE POST/ % 838 Rf]l\l RECQ%P" OF THE
: LICATIQN FEZS:: - .0, for

i No. of I.P.O. s~ 5G 422039

iiy  Neme of the P,O, :- G.P.O. Guwahati.

iii) Date of issue - 12/2/2001,

iv) P. 0. at which payable ¢~ G.P.0.Guwahati,

Index in triplicate containing the details of the

docunents to be relied upon is enclosed.



List of enclogures :-

A%gw&_A¢g1'Zu4,

Enclose details of index.

Page
1. Particulars of orders against i1~ 7%09
"~ which the application is made. .
2, Jurisdiction of Tribumal - s- 9
3. Limitation. s- 3
4, Facts of the case i- 9 to15
5. Groumds for relief with provi- ;- 15 to 19 )
siocmg.
6. Details of Remedies -exhausted R
7. Matters not previously filed s- 19
or, Jendimg with any other
Court. ,
8. Relief sought ' s~ 12 & 20
9. Iateriam order - 21
10. Pafticularsvof the postal c- 21 ‘
order filed ia respect of the
apolication fee .
1. inexure No.14 s - 24 to 26
12. innexure No. 13 1~ 27 to 29
13. innexure No.1C - += 30 to 32
14, Annexure No.1D ' :- 33 to 3k
15. Mnexure No. 15 i- 35 to 37
16. MnexureNo.2 | - 38 o 4O
17. ‘dnnexure No.3 : s~ 49
18, fnnexure No.k : t- 42 to L8
15. Annexure No. 5 :- 49 to 50

20, Postal order for As. 50.00 being IPO No.5G 422039
Dated 12.2,2001 Gauhati G.P.0O. - 1 No.

21. Vakalatrnana : ¢+~ 1 No.
22. unvelopes No.(with addresses) ¢t~ 4 Nog.
23. Copy of the application glong with

self zddressed eavelops. t- 4 Woe.

Contde.. Verification.P/23

C e .
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VERIFICATION

——

I, G&hri Nanda Ram Das, §/0 Late Hareshwar Das ,working

in the office of the gtate Forest Service College,Bour-
nihat- 793101, Assem as Laboratory atteadeats do hereby
solemnly affirm and declare that the contents of the

accompany application from para 1 to 12 are true to the

best of gy knowledge and belief and I have not suppressed

any matterial facts.

And I sign this verification oa myself and o beghalf of
the other 37 applicants m this..d6 th day of February,
2001 at Guwahati.

Place ¢ Guwahati.
Momdle: Aoy Das .

Date :le%f:eb’zom Signature of the Applicant.

]
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528 Jtoerre /9o -
: Covernnaat of Tnoda e
State Torest Scrvicoe College~cum=-Rescenreh Pt
Centre,Burnihat, Assam ¢ ' A

S gy et e

Datod the ‘ZX“E-F'J"JWJLIA T
. ' . I n T ,}._" ",;'.
MEMORAUD U | SRR :
The undersigned horeby oifers Sh?;‘h }jj‘“Yj&\f7' e

oo AL v
. ;ijfMﬁtg . a temporary post of Clayvy . ooy
LA N9 -at the Statc Yorest Scrvice  College-cum~ . v |

o 3R,aesoo.rclli Centre, Burnihat, Assam, on a pay of Re __J__ﬂﬁ]_:__ ,: N
<. Anghe goale of b’ 1qf—~9- 920 - P~~~ a80]4 I
~"4'‘![‘hc,"aPP(J;i:'rl"_l?Ocz will also be entitled to Araw desimess and

Cothor allowoices ab i 20 bae ST ETERECE KNS RYRRTYIY; VTS EEIPE PR IS

to thoe conddtions 1laid down in, rulecs and ordero governing
. tho gramt of such allovances in force from timce to timo.. . - . |

1

‘1:!,
g
3

. i Tho torms of pppointment are g Lollove -5
(1) Tho appointhont ig tomporary and wiil not A
.- confer any 4itlo to permanent omployment. & .-

(11) The appointment ia purcly provisional pendlng she 1

r issuc of clifibllity cerlificate in the candidatets~
favour.and shall stand cancelled in the dvent, of ',
gsuch certificate being refused. The candidate: g
roquired to pgive a writton undortaking in the
form attached, ’ S '

- (111) The appointment may be torminated at any Hinc Gy
during the period o probation without assigning SRR

g - gt s ——own

b
|

forthwith or betforc the cxpiration of the..gh

.

+ ted.period of notice and on such b
", Government scrvant shall be entitl
sum. oquivalent to the pay and allo
period of notice or the uncxpired #

. (1v) Ho will bo on probation for a pori;
e from tho datc ‘of his appointment 7! Hiifs VD
. A nded or curtailed at the discretionjiof tndigl
. LIf notag-"  teont authority Arithin the period Qf“&wo yaonx

. %ion:ig .  in respect of the probation.period - ahalils
talkon | -~ . doomed to have beoen cxtonded until furthen
by:tho - (v) Tha apreintee will ve required to scrve ath b
conmpotont bniews hak= 0T any other Centre of the Ingtitute.” -
suthority ,  #RS appointment carries with it the liabilityito
e : gorve :in any part of India. RV

: any reason and therealter on one month's notieo o0
. givoq_by cither side, viz, thc:appointcc\orﬁthen325gﬁ-}r
appointing authority, without‘assigninglnnyj?pqs@n el oy
The appointing authority, however, 1eBeXrven. filtdiy ! ;h
right of terminating the scrvicos of the .appd nioc e
‘%
L

v m— e -v—-:-.r;: e

v .
At

o ’ . . :
(vi) Oother conditions of service will be @ovcrned{by’s
v tho rylevant rules and orders in foree {rom T ino

7 tbo time, | S e
N | S v es 2 S
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Thc uppointﬁont vill be furthor subjoct to s~
(1) Production of o cortificato of fitnecsn from the
Chict Medical Officer/ Civil Surgeon, who
1s being addressed in tho matter by this 0ffic c,

© (41) sSubnission of o declaration rCgarding marriage. -
. in the form cenelosed and in the cveitt of the '
candidatc having moro than ono wifo,living, or.
being marricd to o person having moro than ono
_ wife living, tho appointment will bo subjeot to L
e ; his boing cxempted from the enforcement of the -
- requirement in this hehalf,. L

e - (141)Taking of an oath of alleglance/faithfulricss to i
I tho Constitution of Tndin ( or making of a molomn
e affirnation 46 thal cffoet ) in tho preseribed
o v :(.’Ornl' ' » ’ ‘

- v (A%)Production of

thc'fbllbwingJoriginal qortifiéatcg:r;
(a) DegreoS/Diplomun/Cortificutos of

o1 edueationnl
nndroﬁhor‘tnnhuivhl PV nh ) me ri iy
S ' L, bt g G Lo thfﬁOf.;" ‘

‘ (b) Cortificdtg 6I_ugo.

~(¢) Chargcter cerbificate in tho prcscribcd“forms~4

) Mtontaa my o Dinbriot Maptnbrate gp @ o -
o Sub-Divigional Magistrato or thoiy SuporiQr,
Officers ( for Group '¢*' Post o

(11) foom n Gazcttoed Officor or Masiotrato
for Group post ), : 10

K

(a) Certificato in the breééfibcd form in support
- of candidate's claims to belong to a8
Casto/Schednled Tribe cormmnity, . .
,j‘ftxgg) Discharge cortifiontes in the preseriboq
.7 Torm .of provioug ciployment, {f any. ; } U

(£) Attestation Porg duly filled ( attacho@ilnﬁ?”mf}f-

OhaQUIOd?_Y

'
R B A
DR

.owith pass—port sizg photograph‘_ } B gjfi" ,
) (&) Porsonal dnty of candidato's rolatives duly:.: e
J Tilled in prescribved forn ( attadica ). ..

(h) Declaration of Homo'Twon for,theiburpoeqféjgf
i LOQVO‘tTaVOl-OOHCOGOIOn {( Tornm attachod )‘1¥1;~w3
() Declaration of particulars °£'Hiﬁai'qu'li£1%ﬁi
LT ogtion in the preseribed form in duplicato " | .
| (form attachea ). L LT T

sis i ol ] : ormationjfurniShod“byﬁ” L
ho;caﬁdidatc~provcs"to'bo falsc or if the candidate 19 found to. v
havo wilfully-supprooscd any mntorial‘informdtipn, he will be - - 70
'1lable to romoval Tron sorvice and such other
‘mayadqom‘ngccssary. :

.: ,; SRS may-ﬁloaéc be stated whcthcr‘thé‘candiddtO,is' 7ff;"
' gorvi undoer obligation to scrve, another Central Govornmontf_.:.;xl
‘qugrtmOnt,;a State Goverment op g publicuauthorityz~”*.e;”T“*?'"
S k-&-‘.- . - ; o » - . K ,
¢ : TP any declaration given or int

action ag Government;::,

. ' #i
. . .

- . . o
¥ : . 3



’\

abovo
or. Rouvqrch, State 1
ntro, Burnihot Assan by the

1 ¢ fdrpg’ aqd cortificotb
‘;R%y 1s! Toerivods

'ogproaoribodl

datov

; i :;j.Nb‘trnfollinb
_'tho_ appointmont :

V

orydt SorviCO

J\ 'V\ 1 1\
¢ rhiould rcp ort

L{)}r “.."

3 aB .
“or tho cecandidato.

thg offur wilx

Pr1n01p;
Statc Fore

st Sonvico
Ccntrc,

ntionod
fails to ro
3

'.( \H.K.B!;ISYA ) ,
al. ‘and . Head- of Reso

Collcgc-p up;
Burmlnt RN

Principnl
) '1 e I‘orcst

(HK
and Hoad
Scrvicc Collc
Ccntro,Burniha

.Bals

of




-,_
L
S0k
.
~A
"
.

T e

B R e R S Y i
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A No._ lgz _f{g/h) YT‘C/‘)O ~ot.- L, X J\

.. Govermmont. of India =~ 7 AV
‘.8toto Forest Sarvice Collogo—cum4Rosonrch
‘ ' Ccntrc,BurnLhﬂL Asqam. o

. o arn P e

pated tho w,m 1—«4«» ,19f1L

-

R . . ah

ﬂ

BT E MORANDUM ";

Thc undorsigncd ‘hoeraby oi‘inrs Shri 3 ]\[ oqu f-j*-“!‘“')""\

'AY\‘ I ‘henpor'xry post of _-—-C;LL—“MMV'f” ...‘,-‘! R s

"-/w at the statc Forest Servico CollCPO“Cum"

.....

eéoorch’ entrc, Burnlhot ~ Assam,. on a pay of Rs. s
An "'chc scale of W L 96 - é, gz EB TS~ ﬂ%sz,m 0. :{:‘ A

T eatd,
Bt ,r,l

"Thé'appoinbeo will also be entitled to drew dearnoss and’ ﬁ;?:w
gbh@r allowannns al the rates adniasible undvr, and subjeclis
't,O 'tohO ccnditions 1316 down i rad i e l.u.dmm {“‘Jvhrn?\nf“

lyﬁVt tho grant ;of such ¢ llowances in force from time to bimo.

,Tho torms of appointment are os. follows ! o

i) Tho appo;t.ntmont 18 “homporary-, Land, will not
ST conforianyttitlo to purmnmmt @mploqunt ‘
(11 ‘The apUOLntnonb ig purcly "priovisional’ bénﬂfﬁ@ 18

? Jaguc of. olig:bl]:ty cortificate in the cqndldatc‘
favour and shall gtand cancclled in the ovent: of
guch certiflcqtc being rofused . “The candidetar is:
pequired to give o wrltten undﬂrtqkl 2 in thgs
form cttached. AP

(iii) The appointment may be torminated at any timo
© guring the period of probation without qssignxng
_any reason and thereafter on one month's notlce o

-given by cither side, viz. tho appointec or tho™

‘a pointing authorlby, without assigning anyfr;ason

Ec appointlnb authority, howevels roschLoﬂthe,
o right; of torminating the servicos of tho ‘apnoditce
i ,{' forthwith or beforao the cxpiration of the. utlpuTa

- “ted period of notice and on such tcrmtnation,,/hc,
Govornmeni scrvant shall-be entitled to clajm ol i
‘gumn’ oquivulcni 'to the pay and allowances for tha.
pcriod of notice or ‘the uncxpirud portion thoreof.

Ig

;@ (Iv) Ho will be on probatlon for a poriod of tWO VOGrs
. - from: the-deatc of his appointment which. may - be! extoy

hte "nded or curta ited at tho discretion of the oompow
;.If\no ac-. ‘bont quthoritngithin the period of. two yoars: |
i,ion 19 .. in respeet of the- probation period it shall bc'ﬁ'
A ‘ : dcomed Ho have been cxtended until furthor d“dorJ,
“pyh tho (v - The appotntcg will be required to porveo ot o L ad TR
ONPthnt 5 rwahads or ary other Centres of the’ Instituto.f;w-gﬂhﬁﬁ
suthority-. ,&ho appolntment carxzies with it thoe llability to RRNRPR
et '.ln(nrvn j'r), any par'{l OT Il'ld1 qo '.‘ ., N ;” "l l }

v (vi) other conditions o~'ﬂ91VLco will he. govornod by

© the ro slovant. ru]cﬂ nnd ordors in f@rcc from timc
Lo timc : , . ‘. :{

- .'.. /o-n-o-—.-.--—o-

¢



* The appointmcnt will be further. subject to . l‘“ 

o

"?(1) Production of o cortificnto?af fitnoogﬁfrgm%tpo
- vOhicf Medical officer/ Civil Surgoon, 7% who:"
”1a”boing addresscd in the: mattor by‘th;aﬁogfx{gi

?(ii) Sub ssion of o doclarntion rcgardln%,marrihgo‘
£ in tho form oncloscd and in the. ovent. of: ‘tsht)*"r
;oandidnto having morc than: ong wifo 11v1ng, oxr.
poing married to a person having moroitHan: ogo

wife 1iving, the appointmont -
his boing cxomptcd from tho onforcomont 0

ﬂroqnironcnt in this hohalfo;wv
h of 1logiqnoc/f”ithfu1noes tOn

£ India ( or making of " amsolomnAfwhy
cffoct ). 1n tho proscribcd ¢ IR

e

;:(iii)Taking of an oat
: ~the Constitution o
e ot affirmation to that
' }1 “';hp + form. SN

L (1v)Produotton of tho following ori inal ccrtifigatos:- o
Coo T e 8) bhﬁfﬁfﬁ/ni slnmnn /Oephifie tnn nf hdnﬁwtinnql ’

) ' ¢ and othoer 1uchniCa] quﬁli? 1tiona wsbi

attested- copion. thercofs .. . , L

- (b Cortificatc of agee ST TR
_(g) Charactcr cnrtgficatc invthc ppogoribcd forml~

(1) Mtosted by a Diﬁtfitt Hagisﬁraiaﬂ PR v
o Sub~Divjqionql Magistrato o thcir Suporior i
P officors ( for Group '¢c' .Post S J, -

- (11) foom a GdZCttod Off;cer or, Magistrato

(for Group D! poct) R

EE

(a) Cortiflcatc in the proacribod form in support o
2 V17 of candidate's .claims to beléng, to & Sohaduled g

o {f Caste/Scheduled Tribg, commnity. .\,

f(c) Discharge certificatos in tho prcscribcd'

-/~ forn of prcvious criployment , 1f .anys
'(f) Amtosbabion Porm duly £1llod:(’ attaohcd o
with pase=port sizc phobograph. ,M;sh;“.,u,@'%agﬁ
s ’ s om0

(g) Pcrsonal data of Candidaho'l" Vi
e fillod in pre cacribed form J
'-{(h) Poclaration of Homo Twon 1
, Toave travel toncession (.
Ir”Jﬁgi) Declaration of particulars.f

'oation in thc prescribed ff
(form attached ). :

T8 may ploaso bc ‘statoed whcthcr ‘the candidat

,,4" ' ]
=sorving undor obligation to scrve, -another Ccntral Go
oparthnt, -y Stqto Government -or.q, public wuthority.

5e : If any doclmrqtlon givon.or informatlon furnishod by

tho oandidato proves to bo falsc or Lf tho candidato io . foundito: .
have .willfully suppresscd any material information, ho :will’ vo'| o »
,;1a%Ao Po romoval fron sorvico nnd such other action: as‘Govozpmpntﬁ
dgmay doom nmooaaary. . , o L fj‘& ‘




| WSt Armaon el
1] ofZer on the above (‘I‘n:g ]1\_ﬁlou ¢
-and Head of Rosonroh, Stato Lor~di wcr
: Centype, Buxnjhot Bam by the | :
with tho Torpg and cortifiowtoq 0. ndn onup‘"UBVET"I no
rcp;y is” roorivod or the eandidato: fnil to repoxrt for duty
}tho&prosor%bod dw o, %ho ofiur will':b runtbd as cancoll
e D .
i EERTAS (o1 trqvol1!n" a1]ownn00 Will bv'
appointmont

. . e
. Ve ’ n 5
N A

( II K muom )

P nOIphl wnd He
Stito @

/

ad of: Rcdomu].
oroat’ ocrvicc Collo°cx:un-n
' Ocnirc Burnwhni

14 S u kl TI
——————

"N ufW.uum& , Chapridor,
(1 gl Cam - Qﬁw)rv{',
' L fAsam..

»
'

»unm:"m:‘“ !/;

also get tho. chclr¢
orm flllod by~ thc ca W
“fhig™

ndidato 1n hls pro one
thosame’to ficc >

Bearen

) n of ddL(" SN B
‘Thc qutrici Hoalth Olecor ;;;;;;@;m*:f
.» He nay. kindly examine Shyi SRS
.,vgq ot v it and grant . hin Mcdical - corfafjcavn“
negs Bircq irod undnr F.li.10. He nay
cltbat ion:

ML r;:l“ B . ;' ( II I(- Bnlnyg )
A ﬂ'“ﬂ I&Jnoipal and  Head of Rouow i
. ... Statc Forest Scrviec Collc¢b~cunﬁpﬁs u;{
BRI | Cuntrchurniha e
3 dbsr/278.
'Wﬂ.\ wrd e

v . . N




”NOQV87‘7 /78~PPC/90-

' - Y.Govermmont of India.

Statc Forost Service Collcgo~cuméRosoaroh
Contrc,]}urnjhat Asmm. : -

Sy . N it s o e -a "

"Dated tho 3*"\ M"“J"Z1

MEMOR ').N])UM.".

;‘»A. i

;..\;
?.

;-’-.-The undoreignod horcby oJ’.‘f crs. Shri ﬁ’x,hlok

~ :

Pox apydloede

8 temporary post of peom T

1‘.

v‘ s/

L ,at the State l‘oreat Servico CollogOac,ung- v

EREY

arch Cen _.HBurnihat Assam, on mpay of Rsi~ 1‘3(' "
«iﬂ ‘bh0~‘86:ilé of! Rs. qum A 40 ~ E(_),wg A N ‘
,.ThGHGPPOintGO will also be. (,ntjhlcd to. dravw’  désrnessiend® |
uother alluwnnooé at bhn ] Nl an bty Wdee, ~i bﬁﬁdﬁh&

N to,. tho bonditiona laid down in, rulos and- ordors povorning

id 9:;2 1(‘,

ly'ap oinﬂmonﬁé*ﬁ ﬁ@mpbrgryﬁané will, Qb 5
R confdr;any titlo o pornatont - omployient’ oL

(Ji) Tho appointmorit 1 purel‘{ }%I‘oviuional pcnc'ling % 0% .
isguc, of cligibility cerbificatoe in the.candiddte

‘ """"-:[’avour and shall stand éancelled in" the ovent: o£
- suchicertificate being refused. The candidefto A8
v required to give a w:éitten undortaking initho
.ﬁ;form attached,, G

_The appointmont may bo terminatcd at an;y ftimo
Fa during the period of. probation without: aesignh .r'
" any-reason andithereafter ion ' ionc month'&: notico\q,
- given-by cither side,. viz. the appointoa: orw&hoz’/
afpointing authority, without asnigning .any' roa\,a
. Tho appointing . authoriby, thowaVer, roeservos ithof
-“ﬁ“ﬁ wm' right0f terminating the gervicos ofthag

. appo;thtos
forthwith or before the, ‘okpiration ofithe’ atiphl
- tod poriod of notice and on auch torminétion, ¥,
. Government servant sholl. be ontitled . toi oléim \
Lo sumoquivalent to tho pdy and allowancos i’or"":.t.ha
| poriod ol notice or the unckpired portion‘ oy

e (1v) He: will be on probation Por a poriod of.mwdhyw‘..
‘ from the datc of his appointmont which . ma#ﬂbbA
* v nded: oF curtailed at tho discrotion of: tho;c N
/12, no- ag—«f tcnt authority ithin the period_ of. two, Yenrs
fon: 1g'-“ “Inirespoct of thé probation period 1t shall Do N Y
taken - doomcd to. have been extended unt il furthor"ordcra,”? :
by tho- £v) ‘The appointee will be required to serve at l Eh [
- competont | or any other Centre of the Instituto.fxd i
QUthO?ity Tﬁ%ugﬁ%%gzkmcnb carries with it the 1iability to, ! A
Bserve In any part of India. .,3 /
(vi) Other conditions of service will be govornod by ‘t;
. the relevant rules and orders in foree. from timo} ‘
to timo.. ) . ('

B

-




Tt AT bt

e

" The 'apﬁ6inim€;t Will b6 furthor subjoct to i

S e oty B S
N Y Production of n cort:fioqto ‘of fitnOJS fnom the” C 1
S Chief Modical Officer/ Civil . SBurgeon, ~ - who! ¢ .

is boing addrcssod in the mattor by this Offx:o. Ea

i{11) Submission of g doclaration rcgarding marriagov
o0 dnthe form enclosed and in tho'ovont  of tho «
% - candidate having morc than onc wife living,: or
v belng married to o person having more than: onoum
: '*wifo living, the appointmont will be subject toi:
" “his boing cxecupted from the on!orccncnt of&thdi”
rcquiromcnt in this hchalf., R

e M e D LT e YR

'j(iii)Toking of-an oath of vllcgiqnco/Laithfulnoas to o
.-+ the Constitution of India (_or making of a t3010mn g

n nffirnution to that cifoct ) in tho proscribod o

' “forme - ~-"L=,

K _;(17)Produobion of .the fo]lowjng originql ccrbificat Gg.é

(n) Do oos/Dialonar/hortlfinthd of odu qttonnl
L : - nn%rnbhuv Loehineead qu~1l11umb)wd8 W?Li '
S attested copiceo thcruuf : ~
S (b) Corbificnto of age ‘

T B e L

( ‘;-tmgncua by g memfl Magiﬁwatia.’iar
N Sub-Divisional Mnﬁistrnto,or thoir Su
L .0fficers (for Group: el

(11) foom o' Gazobtod Officcr or Marintrato
&or Group " post) i

VCcrtiiicwto 1n tho prtscribcd form in BUDpOrtw

of . candidatcts clains to beldng tog; -Sghadulc
;Caswo/Schcdulcd Tribe comnunity. e

( Disohargr ccrti’icatos in‘the pr:scribcd,
ﬁ*ibrn of provious nnploymont if dny. “{M

(f) Attostation Porm duly filled ( attachcd“)
- with paso-port aize phoLogrnph. :

(g) Personal data of candidatois rﬂlativos dulj ‘bt
~filled in. preseribed form (-attachod ). ””“3;'

- (h) Doclaration of Homo Twon for the purposo - o¢?7
Leave travel con00551on ( fofm attachod 4

i)
(1) Declaration bf particulars of’ Hindi qualifi-k

cation in the prosoribed form in duplicato
~ (form attachca ).

t lnay plonse be statod Tiothor “the caniidate 1b17
¢rv1ng{und ’r’ obligdation to scrve, anothor Contral Govornmdnt
opartmont, Q Stqtb Govcrnncnt or -a public authority.

If any docla atlon given oxr inrornatlon Turnishod by
oandidqtc broves to be falsc or 4T the candidate is found- to
.ojwilfu]ly supproessed any natoerial Anformation, ho will' ‘bo .
X1{8ble to runoval fron. gervice and such other action as Gowor
ey docm nccdssary. ‘

: 1]
T : 1 d

P
ot

b v
Y ;, .

v



UE

e { He K.Ba,igy.a_.) i
D Prinoinnl ‘and  Hoad of - Rosoarch 4
L otqtc Forest Sorvice COllOgcucgmARdsoafw
R : Cenbre, Burnihat, A
’ o "'11.1 : -

L
o T efeFeTe = b
; i > !

D6l I sher Sy, ‘—éj@*l}—uﬁalﬂ— N e

tho ofier on'the above Terma, he rhould: ropo o RN T34 Prlﬁ&ipax
oand Head of: Rcsoarch, State Forest uOrViCL Collog04um-Rcs arch.
. =.Qontrae, -Durnihot,’ Assan by the ek ¢§~ togothir
“““with the forros and cortificaton g nont oni 0 37If o

 yroply is ruor1VQd or tha. cnndidato: failo bo report for’ dutyf ya‘
fftho“pr eoribod dato, Lho offbr wtll DO | tr cated; qs-van0011od4 e

5 K

-;-,J/fﬂ
ol | ( H.K.DAISYA ) -

S ey - Principal and Head of? Rosonrchunwﬁ"L
RN State Forest . dcrvic; Cnllcphqzum—neacaroh

'jéiAflkoa. CLLAW(Dxﬁm !ﬁaﬁjkﬂ \ -
« L2 __4),_114_15&31«\ o R
u@ ( “Basowy R T A

~ H.L) ('V n of (]qt;l

n o At AT e
VT

'Tho Pigbrict Hoalth Officor,A A
_ m)H nwy‘kindly ‘oxanine Shri\f
: A 7 "and grant him Medieal' cortiftoatc’
'iinoas o8’ roquirod undor F.R.10. Ho may also get-the: cvolo«*

-doclnration ‘Lorn: f£illed by the, Candiddtc in hls pro onc*kand
ﬁtholsamo_tOGthix‘offlcc.-

[y
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Axﬁ\r 1D

i),i ’ ‘ _
No, ! JBT-PRe /1502
CGOVEIRTT I O1 THDEA

ONYTOR OF TUB FRINCIPAL & HEAD OF RESE ARGH -

GPATE FOREGY HERVICE COLLGGE-CUNM=RIGEARCH CBRIRE RN IRAT

AS 5 AW

i

- N : ) ’) .'A
Dated Burnihat the_/ ~ th Jaq. 87

e .

‘ S O RLDB R S
i} 2 I 'jThe dervices of 3“Tigﬂ@91&_ﬂan;a;u&g@h“{y i _g-
appoin{ed vide ths offlce order No.d?gllgizzzgltJﬂgg _at. ﬂ?
: .:‘1511

19/7/83 - in the scale of pay m.zﬁn”ﬂ~3)meUmj?£~q 565“&5”5____

o3

:390“10*400/~p m.:on ‘temporary basis is hereby regularised from i@

, the date of ]Oininp sub]ect to rood police vernjwcdtxon and . ‘ :}
.medicalhoef%jficafe. The appointee will hlso be entitle to draw _ /%
el i beln onder TS BTN PO ESRT AN ) the j

the nllovansed b Hhe: ruabe
vondition lnjd down in. ruleﬁ ond ordsro UOVGLA]HF the nraut of

guch al]owances Lu force in time to time.

.2, he 1ﬂrmm of uppolntmont are N9 [nl]nwn'~

‘ (1)The appojntment 18 tompordrv and will’ not contmr any.
) & tit]e|to permanent emp1oyment. , i .
L - (ii)The appointment Jq purely plDVI s1onal penajnp Cha i8s8ue (
' of elfigibility certiticate in the andlddle favour and 4
i:ghalilistand cancelled in the event of 'such oe1t1ficate ST
" being refused.” The candidate is required to give a written |
undertakinp 1n fhe form attached. , . \'

P : HE Y

(lll)The appointment may be- Termindtvd,
peridu of probqtlon without assisrning any reason wnd

. thorqaiter on_one-month's. nobice given by cither side, vwv.' /
! ) B the ap901ntea or the- appointing authority,without 4301pn1np R;f{
authority,hovever reserves the v

: - any rcauon. The appointing
’ rigzht of terminating the servicas of the appointee Torthulith /é-
. or before the expiration of the stipulated perviod of notice’,

arid dn stich termlngtlon, the Government servaub shall be - ./ [°
~entitled to Elaim'a sun Oqu1va1int to .the’pay and ‘allowaneq;
for the powlod ‘of notice or the unaxpfred portion thereof.

at- any tnme during -the .

- . .
———\‘ ey .
> S RN ST

L T e
Lo

, . (iv)He uill he | on prdbation for a pdTlOd of two years from the
Coe e dutelof hia‘appointmont.’ which noy hé ‘extended o1 curtailed
Co ; qt tu giscretion of the compegtent authority. If no- adtion
e 18 thken by {the- oompefnnh aubthority within the poriod. of
P e - 0 two years in respect of te probation period it . shall ba
SR : : deemed to have:been. ‘exterided until furthor ordnrs.iho a R
Lo e o °qpp01nfen will be required to, derve at EURNIHAE or any oth;ﬁl_
co T f ' Ccntre of the Institute. The dppolntmen1 arrles with it o
"the 1iwb3l1ty tO“serVP in' any part of India.

e, (v)Othor LO\]JbiOHS qf QorV1ce will be poverned by’ the relavant ;
e ! -Trales and. ordcrs .n force £rom. time to time. H ?

I e B 3 R e el
o 3. _ The hppolntmont will bhe Furthnr ‘mubjoct to:- B 1,,1 / ,
“titness €rom tho Chiaf )

{.

(Ve “(1)Productionr dof a COTQillLdLG10f
. . Medsesd Oificéer/Civil Surceon, who i" bOLHp 1ddregsed 1n
the |mxtt(\' hy 1Jwis ()ii}n« v . [
P y AT o S Contd.. i
N ¢ o i

et Ve A

[



o "‘“"‘3’ — .

i e

: - D .
L . . .

(ii) Jubmission o’ a4 pqrdlnﬁ mmrrinﬂe in

- the form enclosed . 1, "3 ovaent Of the chandidate
having more than one Wi e J|V1np or being marrieq
to the Person huving mope than one wife 1JvinF,The
appointment wil) be subicet t, his beings exempted from

_ the - an!ornomont of the requirdmont. in . thia bohalf,

: (111) Taking of an Oath of x71a;janoo/fd1thfulnuss to the

consg 1tjtuf1on of Ind31(nr making of g golemn affipm-

«; , : ation to that effect) in the prpscribnd form, 3

- 7 (iv) Production of ti

”C]]T'lioh rio
1

1e 10110W|HF orvginal ce:tjrjcatcs--

(a) D“FPGG/Dlplwml/Cvr(]IlP%tLS of educational and
other tochnwotl qualificationg w11h attested
copiles thefeor,

(h) uortifiﬁntw oL
(c) Chnruvfor certj.

. a
”.-/4'."’ .

ente dn 4hg pragseribg
T 4 1 . (1) Attesteq by Di.

ﬂtr;<t Mapgistrate ol Bub-Divigi-

| ~onal qulnhratu or thelr superior Officers

| (for Group 1g1 post),
S "; (i1) From g Gazetted Offricer or Ma"|strute
P . (for Group 'p post), , :
Y : o Ha) Certificate in {ho Er<nvyih~d form 1n qupport of ;%
! vand[duio'v el uima ta holong to a scheduleq. Cast
| dcheduled trihe communi ty, - ' ’ "\‘;

| ‘

S (e) Diucharge certificate in the prescrihod form of

ES P N
B previous: omplnvment y 10y, :

) Atte&tltlon o dUJy Fillod(attache
i 2ige photoy: erh o . g

formge

R

. (ir) Purﬂonwl datn nt Oﬁnd1d1tn'“'relatives duly filleq
¢ L in’pr seribed form(q1i(.nod)
(h) DPPJOT!t[OH Homo Moy oy “the
Lo braverl concension( Corm nt tachod),

(1) Declaration of pParticulars of HJndJ qualilioltion
_§ cin the plosozjhui Torn. in duplicnte(Fuym attached),
4, 17 may plense he at

ol od whnihvr the cwndldlfc is serV1nV
undcr obllpatlun

to sorve, another ¢ al Govornmeni anxrtmont
I
.otate Govornmont or.

mwwmooflwwo

Contr
a publlv 1n1hnr;ly

fe

mlvan or 1nformatnon furnl
9 to be 11]ﬁ0 or

5. , Ee: Sy dnclaratlon
L the cwndldafe prove

have wilful]y upprvaod‘any muturial
llablo to removal fy

hod'by
if the candidate is round to-

iNTUrﬁILLOH she WLll be

om service ﬁnd‘such other netion as ‘Government
may" deom neces ﬁqry. T : . ;o
: ; ] s P : ‘ ¢,,=::~ —-L/\4,1>—-——1>«¢&f*7’ -

Lo ' Rl s P A KATITA) 75///8’; 1

oL .. ' . Pring 1N & Hoad or Hnﬁ(arch |
' ?1\; () ) \Wthty IOre g, »ryheg;fql¢ r-oum-Research
\;”‘(ﬁg‘ ;'1£,P5r'% ¥\ (CanLv pﬁﬂ¥3§ﬂﬁ, {Assan, !

i

. LRV Y
ol : ’

. S "/

: KX, B RN TITL RN ¢ - -~
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nohuufﬂvn/1>4v/p 1n037/u;
: JOVETRNOUIIT OF TIIA .
: mrnlorﬁ{ OF BNV TTLEMENT AND FORESTS
STATE "FOREST SERVTSE QOLLE EyBUMM IMAT,

e

Dated " BIS‘

M ENORANDUM _
a ,_._“ ' 3 T ' v e . i
R As recommended by the Staff: Selection Comm1595on I
N. £ Region, ‘Guwaliati vide his No.33CG.A’ 1J011/9/91-92~Nom/4]ll?
datwd24th Dacmnbpr,1992, Tha undersigned-haereby offars ghric -
SADHAN FOY -

a‘temporary. post -of Lower Division Clerk ‘at.
fiiFO rest s berviCc College,
e, in th@ Scale .of pay Rs. 950-20- JlJO [B-25-1500. - The appolntee

4

ved .

thelratGSadmissible under and_ subject to the condition Laid:

ilh (i

lq fucsu tzum tima Lu

The terms of appointmeut asn as fcllows :-é,‘$ﬂ~Q

.- 1 4 I
Ihe apaoianent is temporary and will: not CORer,
cany’ tltla to permanent employmenf.

i The- appointment is purel pxovisional pendtnin
Flssue of*hligibllity cert 1ficabe An the' 8dnd

favour and shall ‘stand cancelled in the" EV Nt
~.such/certificate being.refused. ta

11)6» ,,j

The candida
‘required to qgive a writen undortaking 1n“
‘,a'tached. : ‘

- The appointment may be tenninated “at any tiﬂe
- during the period of nrobation without aQQign s
.. reasons”and thereafter -on one month's notice.give
ﬁby either side, viz. the appointee or the- aondintin
Tauthority, without ascigning any réason‘aThe N
“.fappointing authority, +however: reserves the, 1l htJ
”u"terminatinq the+service of the' apgointeo'fdrt wi{HA
K2y before the expiration of the s ipulatedtoetiod ot
‘notice and on such teraination the -Government fi. .

2 TEOD M 7

PAEID

. or tha unexpired portion thereof.

“He will be on probat ton for "a pertod of two YQar
. from the date of his appointment which-may!bess .,
/extended or curtailed at. the discreation of the?’l

conpetent auvthority within the pcrxod of two Years?
“in, raepert of the probation period it qhal@ bahdeem
sto have bzen -extended untiltfurtlier orders.hThe- ~H$t

any. other Centre of this Directorate.The appo \fhent
carries with it the lrablltty to serve in’ any pd:ﬁe'
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7! Gieseimpleménted. Meanwhile; a. few Special Leave Petitions were fited n

orders of the CAT. - _ . o T
5.6 e Plon'ble Supreme Coist in their judgmeat delivered onZ0-9-1994)
G

i 2 .
wOan fication  °. .

- . e\
now

et a—— — N e g PO

. "t;:cnkwiixhdraun an)d_’wh.al new .in Lumbding area, which

-]

A'aéﬁls‘ and | concessions have been “stands withdrawn. = - -

" iven in licu thegefor to the employees. -~ -, -
- This meeds to'be specified clearly. L . o
{C. & AG., Circular Lzuer No. 908-Audiv') 17-83, dated ihe 11th December, 1983. ]

‘s,

9. It has .bc:n'.p;;quir:d whtxh& the Spe- /}les clarified that the Spécial

ury) Allowance is ‘not to be
teated as part of ‘‘emolu--
ments'* as it is of 3 compensa-
tory npaure like Special |
Compensatcry (Remote Local-
ity) Allowance, ctc.

cial (Dury) Allowance sanctioned vide

. M.F. OM. No. 20014/2;83-E. 1V,
dated 14-12-1983, for the safl posted
in North-Eastern Region will-form part
of ""emoluments™ for the purpose.ef
deciding cligibility of employees to a
quantum of ad hoc bonus in terms of .
relevant orders issued vide MF, OM of : I
even nugbet, dated 28-9-1984. ‘

(Gl M.F.. O.M. No. 13 (1VE- (Co-ord.VB4, dated Nil, Janeary, 1985.1 -

€2) Clarification on-Specia! Duty Allowance for civilian employees
serving in theState and Union Territories of North-Eastern Region,
‘\ndaman & Nicobar, 2and Lakshadweep group of Istands.—~*** 3. ftwas
clarified vide O.M. Na. 20014/3/83-E. 1V, dited 20--1987, that for the pur-
pose of saactioning "Special Duty Allowance' of the members of any ser-
vicescadre ‘or incumbpents of any post/group of posts has to ‘be det A
applying the tests of recruitment zone, promotion zong, etc., 1€, whether re-
cruitment 1o sejvicefcadre/post has been rhade on All India basis _:mgi wh:t}-cr
promoiion is-also done on the basis of an All India-common scatority list for
the serviceicadre/past as @ whole. A" mere clause in the appointment lenier 1
‘he eileci-that’ the person concemed is liable to be wansferred anywoere 1o
Mid’,w for the grant of SDA.. —
4. Some ¢mployees working in the N-E Region approached the Hon'ble
Central. Administraove Tribunal (CAT) (Guwahat Bench) praying for the
_grant of SDA 0 taem even though they were not eligible for the grapt of this
sllowance. The Hoo'ble Tribunal had tipheld the prayers of the petitioners as
: ' - All India Transfer Liability 2ad

their appointmeat letters carricd the clause of AllL
accordingly, directed payment of SDA tothem. ~ - | o
445, I soine.cases, the dircctions of the Central Administrative Tribunal

‘the . Hon'ble Supreni¢ Court by some Ministries/Departments agaiost the

RS

vil Appeat No.325

1of 1993) upheld the submissigas of the Govern-

35 ' :

¢ determined by,

i

2 e

e a P

i e e R T
INCENTIVES FOR SERVING INBFXIOTE (EAS.

ent of India thag Central Govemment C}‘:»'amz,gmplovf:«:s‘ who K3ve AN

" transfer liabilify are catitled to the grant of SDA, og being posted lq‘any-}}k s

.+ o n the N-E Reglon irom outside 15S scaion ane SDA -would not be

pIyadle merely because of the clause in'th= appoinime=.: orgsr refauny (0 All

tndiz Transler Liability. The Apex Coun #anfer-addes that the erant of this

-3Mowance ofly (6 the qll'xc:rs wmansferred fmen outside the resion to this re-
gion would not be vinlave of the proviszms conains1.1g Aricle 14 ot e
Consutution- as '-\vc'll _a_;,th; equal pay d%xr‘:? inz ron'ble Count also di-
. .tected that. whatever amount has already ¢
that matter to othcr',simila;ly.sin_zatcd emplawess weuld not be recovered from
them in so far as this allowance 1s concemed. et

7. In view of the above judgment o ithe Hana'bic Sugreme Coun, the -

peid 10 i1¢ respondents ‘or for |

maner has besn examined n consultatior wiih "tz “fuuswy of Law and the ”

following decisions have been taken:—:
(i) the ;ﬂ!gunt already ,paid on accountter” ZDA (o the ineligible per-
sons on or before 20-9-1994 wiiitarwe 22 2nd : :

" (if) tHe amount paid-on atcount of SDA ' inshigible persons after
20-9-1994 (which also includes thase :s2s in respect of which the
‘allowance was pertaining 10 the penoc pmoria 20-9-1994, but pay-
‘ments were made after this dat, 1ee, I 3-1991) wiil be recovered.

"8".“’ . P A -e ’ -
. : ) . .

1G.1, MF,.OM. No. 11'{3¥9S5:E2°1l (B), éaed -
(2Y/97-E. 11 (B), dated the 22nd July, 1595. ]. .

0

T Jzmeary, 1996, and No. il

°

N " R

P

_ LT (A)
Retention of/Allotment of aliernative geners °/
civilian-employees/olficers of AIS posted t:

* 2ccommodation (o
“4-Eastern Region .

- Orders have been issued {rem time to tune &
retention of general-pool accommodationsailotme
accommodatidn to civilian Central Government =
India Services posted to the States of Assam, M
and Tripura and-Union Territories of Aneachal .
and Nicobar Isiands for a period of three years be

~=s and officers of All
. Manipur, Nagaland
2 Mizoram, Andyman
‘a¢ pormal permissible

period for reténtion of Government accomm odat.’ :cribed in the Rules.
Y7 L OM. No. 12035 4)/T1-PoL ML dat-. 1984,

. 2.0M.No: 12035 (24)/77-Pol 1, dat= 1984, -
4.0M.No. 12035 Q4)TT-PeL I(Vo: . o=d 19-5-1986.
~5.O.M. No. 12035 24)77-PoL. I (Ve..

.ed 27-1-1987.. -

tetails given below for
lrematve genenad pool -
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N
| _(n.v‘rsuzA'J?/ﬂ‘i-«\;-i(\\:)
" L ADGIHESTRAT LY NG KREL -
e ( AUDIT LES) ey prew Dethi, Dated July 27,
h”" NI OFFICE LAIAOIANIDUL B
A 'onuncus qnd Spooidf; Fm:illilicr; {or Civilian Emplc)yecs‘ of tha Genlial (f}ovuuum:n! sorving in tha Slales - -
-, id Unl(‘)nihnil()lios ol I'ho North:tzasten va;ion:iu‘d in the Andaman &Al‘licubzu':md Lak:‘-lmdwcup!(_'-;mups R A
- Islands — l?econfm?ndnlions of tho Fitth Cantral Pay Commission. - R f ST
= ‘view \0 altracting and retaining cormnpotent ollicats for service in tha Notth-Eastemn flegion, comptising
.08 0|'f\lUnﬂCha\"i"fodes\\. Assmin, LAanipur, Meghalay®. tAizoram, Nugaland and Tripurd. otters were
o his Ministry's o.M No. 200 M/IJ'II.!B-E‘\V dited l)eceml_)hr 14, 1963 extending centain allovrances an -
3 tothe Civilian p.ell\.\ml Govainneil cinployees serving in \his tegion. In terns-ol p'mn@uaph 2 Whereol, 3
. ns.other than thos@ qonlmned in pm:,\qraph 1(iv) ibid. wete alsa 10 opply inutatis mutandis 10 the Civilian i
© pvarmment emnploye pos!ed 1o tho Andaman & Nicobar {stands. These were {urther px\endcd to the '
?I‘iov_gmmevnl employees posted to the Lakshadvieop {stands in ll\is'Ministry‘r{ O.M. ol aven nutnber dated oo
e, 1904.The allowances and facilities vietad further Iiberalised in {his Ministryo 0.M. No. 20014/\G/UG/E.WI _ i .
>) \ad Decoinber 1, 088 and were nlso axiended lotno Cenuial Govetninent employees posted 10 tho Noith ' '
“Souncil when:n\o\igned i the Nou\h-i-'_us\mnHegioz\. BRI Tal it ' e '
N PN , :
1 fhe Filth Centrol Pay Conunission havo inacle cortain Locomipendations suguesting funther unprovements '
owances and facilities admissibla 1o the Cenual Govetiunent etnployeces. jnchuding Olficers of tho All India .
Ak stod inthe Morth-Eastemn Peqion. Thoy have fuither (ecommended that theso may also be extended 10 ‘
Wl Govemmenl orhployees, including Ofticors ot tha Al India 'Se(vicqg"_pog\cd in Sikkini. The . -
00!"(53“0”9_0( the QO'II\Il\iS%iOl\ have bhnen considered by tho Governinent aid tho frosident is now please [ L
. 1o as follows &' i‘ : S L ' ‘ |
.,: Tanura of Pi')stlngll)npm:nlon _ 0o ‘ . .
" The piov'\sions in regord 10 tenurn ol ‘)()!;\im]f(l(:pnl:\litvn contomned in (his 1Ainisly's O M. to. 20141/ 83- o L, )
EWN dd\ed'&)ocemb_cr 14, 1B, rond with O M. Mo ‘,‘,()U\/\I\(‘JUH-E.\V/E.\\(U) Jated Decembor 1, 1908, :
: ahall continua 10 be applicablo. : ) oo .
U Ly . . e T
=) Wolghtago 1or;(1:on\m\ Dcpu\n\iumlh:ni:nng Ahiasd oo Gpecial tAontion In Cn‘nm\nnlvl‘n\ flacotds - *
it Tho proV'ts"ons coi\\:\ir\u(lin\\\isz Minichv's OM: Ho.20014/1&_"!33-5,\\/ d:\\udchcmbnr1/\,'\9!)3._!03(] wi\hQ.M."_.".“ A
s o 200‘.Aliﬁfglﬁ-ﬁ.\VlE.\\kll) dated Decetnber 1, 1900, shal continue 10 bc.hpp\'\cvb\e. o . lfy T
o yspecial {Duty] Allowancd . w0 ' :
NV " Central Government Civilan prnployeed having 2 “All tndia T ;\p_\s!Qg_‘l;i_ql)i‘lil_\.y" and posted 10 the spocitied L
’,4 o Toriitories inthe Nol\\)-En:;lem flagion shallbo gt:m'\i':d ‘\iyggpcciz\\ !Q‘!}){]ﬁ‘!?!’ﬂ!l?ﬁ‘,_‘,‘.!!‘,!E’_E“f’, of _1’_?7_,—5.99:, gy |
o g 99u\,gl,3])0}Lp_g_slp_pa_\yﬂ§ ;'!I_nglt_'\\.‘gg'\_r.!.in\_l.\is_: Ministry' 5 QM. fo. 200147 Liae EIviENE) Jaied December 1, i
T » 1900, but withou! By ceiling on 113 quantin, I other vords, \he ceiling of fls,1,000 per month curtently in :
S i1orce'shall ﬁﬁ"oﬁgéi 158 opplicable and ithe conditiop that ihe nqgregnte of the Special {Outyl Alowanca plus |’ R
T ;Speq}a\,ljoy[D_e;>n1\z1li-3|\ (Duly)I»‘.llov.lzm(;f:‘iiany,wi\ not exceed s 1,000 pes mon\hsh:ﬂ\ alsobe dispansed - o
T with, Othar launs and conditions govering he grant ol this Allowanc® shall, howevcf,;_,c_q_n\'mue 1o be. , '
oo applicablos ° L : B S 1
' Hn \enné of the ordats (;on\nim:(l in this PAinisly's 014 Ho. mm;’./'z/nu-u.n(m dnted My 24, 1909, Contral '
o Government @ivilim\ pployees having an “All india Transies Linbility” and posted 10 suiva inthe Andamanc i
* &‘N'\co\’)ér and \.aksi\:)dm:(;p (roups of Wwlants qe pms}:n\\y entitied to an tstand gpecial Allowance al !
“ varying ralos inliou ol tho Spm;i:’x\ U)u\y\l\'\\ovmncra adnissitle inthe !-l;_n\h-Ensmm Hcgion.Th'\s Allowance . i
i shall continue 0 pe admic e (o the spoailied category of Cental G«)vcmumn\l(:uip\oyces al the same, it
L rolBs RS Plasu'\\)ud et Lot specitied areas b © tAcdated May 24, 1989. hut without any ceillng - L&
' oni\SQ\Jan\\n:\lThis,~'-’-\n --')hun'cetonhb(:\em:'a‘i s e el (D‘“,‘YPJA;“O“”“‘C&Sepal””" il
T or(ieys'\men?!" ot v yann issued in thie Mitnsiry s IR Y | .f.??"‘.(‘%-‘ July :
DU T 1998 ‘ o Al N o
T gentiont, ‘ Aot el pon G ¢ in b
\!(3]/95 rER PR L ' B A3, vhich ! . e to e Dy vy T f
Comnd G ot ot e preded 10 apy o e [ anh-aster Hegron b bl fidio f
sssppsein \\n(; Pk N {eoba et A haedaeep Groups of falands. | ‘ gl {{ v S
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: . : l‘.‘co“““lm to be applicable. The iates of Clildren Edusalion Alloviance and Mosiol Subsldy i!uv.ngboun
R /o8 Zizad n tho Depantinent of Personnel & Training O.M. Ho. 21017/1/97 -Estt, (Allov.unccs) datéd Junh 12,
B¥71998, the Allowapee and Subsidy Jhall be pnyable at the revised monlhly rales bl Rs-100 and Hi; 300

re.»pec,nv‘oly per child, ' LI I T TN LB U R T )
. L e e e f'-:,., :.~,‘.~|-.-w -
' ,ij Retarition of.Government Accommmodalion .al llm Last Stition ol Po-;l;nq ‘ '?j. o
Tha facilily of retention of Governrment hecommodation at the last stationof posting by \he (,mmal Govenmlonl

- ‘3‘“P|°Y995 postad o tho specilied terriloties and whose lamilies conlinue lo stay sl thal station is available '
Interms of the ordars contained in the arstwhilo Ministry of Works & Housing Q.M. No. 1?039/24/77-\/0! Vi _
. dated Faebruary 12, 1984, as aunended ftom-timao to Ume. This tuscility shall continue- 1o be available to tho
- eligible Genlral Governtment etfployees posted in the Morth-Eastern Hegion, Andaman & Blieiatis Fabnets
.. &nd Lakshadweep Islahd=. ln padtiel modilication of thesn orders, Llcenco Fegto U : .
._'G'Hliled ill be'trecoverahla at thaapplicalde nonmal tates in ¢ vens whato the ncuuumodnllon Ia below thoe -
lype to which tha etnployen i onlilled to and.at ona and a hall times the applicabils nerinal (ales In 63sna
.where the entitled lype of accommodation has been relsiiied. The acilily of ieleition of Govermpant '
accommodalion at tha last station of posting will also be ad:nissibia for a petiod of three years. bayond the
normal germissible petiod for relention of hgvmlmu-nl ac wmmod \ion pre.‘wbod it the Rulos.

S

)
. ’

Houso Rent Allowanco lor B mployvo‘: in ()u uation of Hired Prlvnm /\m,ommodullon . . .
The otdars contiingd in this Ministiy's O.M. Mo, HUI()H/F'II(U)/(H dated Match 29, 1084, and exlondeU n
. N!l" Mlnmlry 8 O M 'No 200 1AMG/06G- EAVIE (D) dated December 1 1900, shall continue to be npplk.ublu. B

° K

(xl) ﬂotemlon ot loleplhonﬁ Facility at the Last Station of Po sting
o Asbrovided In s Ministiy's QAL Mo 20014/ 16/06- 6. IV/E (1) o wed December 1, 1908, Central Governmeril
employees who arg eligiblo for residential telephones niny be permitted to eefain their o idential lalephone

' lhemes?lve oo o AT TS
(xll)Modlcal Facilities . , o
* Famiilles and the C'“l'l‘ 2 dependagls ol Genlinl Government employoes who \,my behind al lhq ﬂn-vlous
5\3“0"5 ol posting 6n the employeushping pested o the specified territoties shall (,gnlmue lo b uluq;ble o
“ availlol;CGHS lacililies al'stations whete such lacililies are .wanlable Detailed ordeis in lhn tcgald will bt.
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